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SYNOPSTS

l. That the present application urgently addresses the diminishing

existence of the blgBiw (a tributary of the Sahibi River)

which flows through the Kotputli-Behror district of Rajasthan

and eventually merges in to the Sahibi River' This river is

facing a dire environmental crisis due to a trifecta of challenges:

illegal rnining/stone crushers operating in its riverbed' unlawful

encroachments" and neglected maintenance'

2. That the deep-dug pits left behind by the ittegal mining in its

riverbed as well as the riverbed of the streams which feeds in to

the Blgllgg-D@, have significantly contributed to the

diminished existence of the Sota River by obstructing the flow

during the rainY season'

3. That the several streams which merge at lhe Bl'tghgtgDgru

from where the Sota River flows out. have dried up and and

hence the Buchara Dam have remained empry for the past

several years.

4. That the explosives are illegally used in the blasting boulders,

in the illegat mining activities, endangering the lives of the

residents.

5. That the diminished existence of the Sota River and dried

Buchara Dam has had a profound inrpact on the region,

including drastically lowered groundwater levels, which, as a

result. now threaten the livelihoods of neighbouring

communities. Subsequently, the Sahibi River lost one of its

tributaries.

6. That the local govemment and relevant authorities have failed

in their duty to maintain the river's flow. and restore its vitalify,

the absence of effective rainwater harvesting strategies

exacerbates the crisis. The situation dernands urgent judicial

intervention to safeguard the Sota River, Ruchara Dam and
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secure the well-being of human inhabitants and delicate

ecosystems.

7. In conclusion, the Sota River, Buchara Dam, faces a critical

environmental crisis demanding urgent attention and action.

This petition to the Hon,ble National Green Tribunal serves as a

plea for justice not only for the river but also for the

communities and ecosystems intricately linked to its flow. The

revival of the Sota River and the Buchara Dam stands as an

imperative and essential for realising sustainable development,

water availability, and environmental equity in the region.

Hence, the present application before this Hon,ble Tribunal.
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BEFORE THE NATIONAL GREEN TRIBUNAI,. CENTRAL

ZONAL BENCH, BHOPAI-

ORIGINAL APPLICATION NO. 90 OF 2024

IN THE MATTER OF

.....Applicants

VERSUS

Union of India & Ors

I,IST OF DATES AND EVENTS

Dates Events

1994 Rajasthan State Industrial Development &
Investment Corporation Ltd (RIICO) acquired

the area in the riverbed of Sola River, in
which it later established the Keshwani

Industrial Area narrowing down the Sota

River to a few metres.

2005 onwards Stone crusher units, Bairi and other mining
activities commenced in and around the

riverbed of streams feeding the Buchara Dam

as well as the Sota River resulting in the

slo*4y drying river ecosystem

April 2017 One, Niryendra Manav approached the

Hon'ble NGT Cental Zonal Bench [OA No
45120171 pertaining to the illegal mining
activities and the stoner crushers in the region
which includes the Buchara Dam and the Sota

River

03 October 201 7 Order in the matter of OA No 4512017

Central Zonal Bench, issued certain directions
for the mining and stoner crusher units in the

Kotputli region where the Sota River lies.

24 Septenrber 201 9 Rajasthan Patrika's article reported the extent

of itlegal mining taking place in the dried-up
Buchara Dam.

24 November 2019 Three got injured due to explosives while
unlawfully mining in the dried-up Buchara
dam using explosives.

201 9-Present Dharnas, padyatt'as, and complaints made by
the residents to the authorities, but to no avail.

Amit Kumar & Anr

. . . ...Respondents
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February 2023 Social activists and the regional farrners
handed a complaint to the SDM Kotputli
regarding the unchecked illegal mining in the
Buchara Dam and Sota River among other
concerns.

April2024 The present application

5
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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL

ZONAL BENCH, BHOPAL

ORIGINAL APPLICATION NO. 90 OF 2024

(Under Sec. l8(l) read with Sec. 14, 15, 16 and l7 oftheNational

Green Tribunal Act, 2010;

IN THE MATTER OF

Amit Kumar & Anr ......Applicants

VERSUS

Union of India & Ors. ....Respondents

MEMO OF PARTIES

IN THE MATTER OF:

l. Amit Kumar

H No 227, Type II, Kali Bari Apartments, Kali Bari Marg

Gole Market. New Delhi 1 10001

p1lons ; +9 1 90 5 04 8 787 8 Emai I : amil0l23,ac@gmail,.eeg

2. Kailash Meena

Village Bharata, PO Mahawa

District Neem Ka Thana, Rajasthan 332713

Phone: +91 9928136988

Email:kaileEhlgph@@iLlqlq .....Applicants

VERSUS

l. ljnion oflndia
Through Secretary Ministry of Environment, Forest and

Climate Change

Indira Paryavaran Bhawan Jorbagh Road, New Delhi - 110 003

Phone: 01 1 -208 1 9308 Email: 599y9[@!si4

2. Department of Water Resources, River Development and Ganga

Rejuvenation, Govemment. of India

Shram Shakti Bhawan, Rafi Marg
NewDelhi- ll000l
Phone : 0 I | -237 | 59 19, Email : 59ry1@iq!4

3. State ofRajasthan

Through The Chief Secretary

Government of Raj asthan, Secretariat, Jaipur, Raj asthan 3 02005
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Phone : 0 1 4 I -2 227 254, Email : csraj @r4asthan. gov. in

4. Water Resources Department, Government of Rajasthan
Bhawani Singh Road, C Scheme, Ashok Nagar
Jaipur, Rajasthan 302005
Phone: 0l4l -5 16 7 550, Email: sccgovjo.wr@rajasthan. sov. in

5. Ground Water Department, Government of Rajasthan
Jhalana Institutional Area, Jhalan Doongari
Jaipuq Rajasthan 30200 I
Phone: 0 I 4 l -2 227 482, Email: seesovjo.wr@rdasthan.qov.in

6. Rajasthan River Basin & Water Resources planning Authority,
Govemment of Raj asthan

Sinchai Bhawan, JawaharLal Nehru Marg
Jaipur, Rajasthan 302017
Phone : 0 I 4 l -2 7 I 1 820, Email : chairpersonrba@ gmait.com

7. Rajasthan State Pollution Control Board
4, Jhalana Institutional Area
Jhalana Doongri, Jaipur, Rajasth an 302004
Phone: 0141-27 1 1263, Email: member-secretary@rocb.nic.in

8. Department of Mines & Geology, Government of Rajasthan
Udyog Bhawan, C Scheme, Ashok Nagar
Jaipur, Rajasthan 302005

Phone : 0 1 4 1 -2 227 | | 2, Emai I : secy.m ines@rqi asthan. gov. in

9. Rajasthan State Industrial Development & Investment
Corporation Ltd (RIICO)
Udyog Bhawan, Tilak Marg, Jaipur-302005
Phone : 0 I 4 I -2 3 3 0540, Email : riicpl@riico.co.in

l0.District Collector & Magistrate, Kotputli-Behror District
District Collector Offrce Kotputli, Kotputli-Behror Disrrict,
Rajasthan 303108

Phone: 09887411078,

Email: dmlotputli.behror@rajasthan. gov.in ... ... Respondents

\.
a

Amit Kumar

Date:02.04.2024

Place: New Delhi

Kailash Meena

I
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BEFORT: THE NATIONAL GREEN TRIBUNAL, CE,NTRAL

ZONAL BENCH. BHOPAL

ORIGINAL APPLICATION NO. 90 OF 2024

(Under Sec. l8(l) read with Sec. 14, 15, l6 and l7 oftheNational

Green Tribunal Act, 2010)

IN THE MATTER OF

Anrit Kumar & Anr . . . ...Applicants

VERSUS

Union of India & Ors. . . . ...Respondents

To

'l-he Hon'ble Chairperson and Companion Member of the National

Green Tribunal

l-he Humble Application of the Applicants abovenamed

MOST RESPECTFULLY SHOWETH:

l. That the present application is filed under Section l1 & 15(1)

read with Section 18( I ) & (2) of the National Green Tribunal

Act.2010 (lrereinafter referred to as the'NGT Act'), by the

applicants, interested in environtnental protection and

ecological restoration.

l. That the present application respectfully addresses the Hon'ble

Natiorral Green Tribunal, urgently drawing attention to the

alarming condition of the Sota River in the Kotputli-Behror

district of the state of Rajasthan and flowing in to Sahibi River.

Historicall-v, this river has been a vital source of water for local

communities and agriculture. However. due to illegal

encroachments and mining activities. the river's health has

deteriorated drastically, resulting in its near-complete

disappearance and a severe decline in groundwater lcvels in the

region.
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3. That the once-thriving river system of Buchara Dam and Sota

River is now in a state of profound neglect, demands immediate

and comprehensive judicial scrutiny and action. The applicants,

representing a concemed segment of society with enduring

connections to the land and its people, respectfully implore the

Tribunal's engagement to halt the ongoing environmental

degradation and initiate robust revival measures. The need for

the Tribunal's intervention is underscored by the systemic

failures that have allowed such a vital natural resource to

languish, hightighting a broader crisis of environmental

govemance and stewardship in the region.

FACTS:

4. That the origin of the Sota River, traces to several smaller

streams which originate close to the villages of Kali Khera,

Theekariya, Chosala, Cheeplata etc. in the Kotputli-Behror

district. These streams feed the Buchara Dam from where the

Sota river flows through several villages and merges in to the

Sahibi river close to the Jalalpur village of the Kotputli-Behror

district of Rajasthan.

5. That historically, the Sota River has been a tributary of the

Sahibi River and has played a vital role in sustaining

agriculture, supporting biodiversity, and serving as a lifeline for

several villages along its course. True copies of Survey oflndia
(Open Series Map G43D14, c4382, c43El, G43E5) showing

the origin and course the streams which merge and feed the

Buchara Dam; and the course of the Sota river from Buchara

Dam until it merges in to the Sabi river is annexed as Annexure

I (colly).

6. That the Sota River is on the verge of extinction due to multiple

reasons including the major ones listed below:

/1 llponl ,\ np Cr .c h/' .r nnrl ll,{ini qActiv The Sota River

faces degradation due to unregulated mining activities and the

operation of the Stone Crushers in the riverbed of Sota River as

well as the streams feeding they Buchara Dam. The deep pits

.t0
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created because of the illegal mining activities are left in the

riverbed and these deep pits stop the rvater from flowing

further into the river.

b. lJnlawful Encroachments: Unauthorized constructions along

the riverbed of Sota River as well as the streams feeding they

Buchara Dam, disrupt the natural flow and alter the ecosystem.

The illegal encroachments are mainly done by the stone crusher

units operating in the riverbed. In addition, at several places,

there are illegal encroachments by the neighbouring farmers

using the riverbed for cultivation, hindering the flow of the

ralnwater.

c. Neslected Mainlenance: There haven't been ample efforts

from the relevant authorities, and hence, this lack of proper

rainwater harvesting, and river management practices such as

check dams etc. exacerbates the crisis.

True copies of the news articles reporting the deteriorating

situation of the Buchara Dam and failure of the authorities in

maintaining it, are annexed asAE!.eIUl-2.IS9!!y).

7. That illegal explosives are frequently used in the mining

activities which is dangerous for the local residents. There have

been several incidents of the accidents as a result of using the

blasting/explosives in the mining one such incident took place

in November 2019 when three people were seriously injured

and was widely reponed in media such as in Times of India

tilled - 'Three hurt in blast during illegal mining'. A true copy

of the Time of India news article from November 2019 titled

'Three hurt in blast during illegal mining' is annexed as

Annexure 3,

8. That Raiasthan State Industrial Development & Investment

Corporation Ltd (RIICO) established the KeshUana-ladustrda!

Afsa in the riverbed of the Sota River, narrowing down the

riverbed to merely a drain. It is pertinent to mention that

Rajasthan State Industrial Development & Investment

Corporation Ltd (RIICO) alleges to have acquired the land for

the establishment Keshwana Industrial Area in 1994' A true

copy of the layout plan and satellite view of the Keshwana
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Industrial Area showing narrowed Sota River is annexed as

Anne ure 4.

9. That there are several illegal permamnent estalishments in the

riverbed of the Sota River such as the RpS International School

in Sotanala. In addition, several industrial units of the

Keshwana Industrial Area are constructed in the riverbed of
Sota River. A satellite view showing the RpS Intemational

School constructed in the riverbed of Sota River is annexed as

Annexure 5.

l0.That at several places, the public road crossing the dried up

riverbed of Sota River have no bridge and constructed in the

riverbed.

I l.Beyond its immediate environmental ramifications, the

degradation of the Sota River as well as the Buchara Dam has

broader societal impacts, disrupting the socio-economic fabric

of the local communities. Agriculture, a primary livelihood for

many in the region, has suffered due to the unreliable water

supply, with the loss of biodiversity further diminishing the

natural resilience of local ecosystems. The degradation of the

Sota River represents not only an ecological crisis but also a

looming socio-economic challenge, underscoring the urgency

ofa coordinated revival effort.

l2.It is further submitted that the Sota River,s decline has

exacerbated water scarcity issues and loss of groundwater,

pushing the community towards unsustainable water sources

and practices. The loss of the Sota River as a natural water

source has heightened dependencies on groundwater extraction,

accelerating the depletion of these reserves and leading to a

vicious cycle of water insecurity. This situation has magnified

the imperative for the river's revival, not only as an

environmental endeavour but as a crucial step towards

sustainable development and ensuring water securit5z for future

generations.

.12
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l3.That the problern of illegal operations ofstone crushers, rnining

activities, and encroachments have been reported in the media

time and again to which the responsible aulhorities have turned

their lace away and there is no hope of any action to be taken

bl,them pertaining to these illegal activities hindering the flow

of Sota River.

l4.That the Buchara Dam contributed to the groundwater

recharging as well as to store the rainu,ater which was then

passed to the villages for irrigation. In the past, the Sota river

was used by approximately 10,000 farmers in 20 different

villages for the irrigation purposes and hence is a lifeline for the

farmers of the region. Due to the disappearance of the river

streams lilting up the Buchara Dam, the water collection in the

Dam has stopped. Satellite views comparing the water stored in

the Buchara Dam in October 2012 and November 2022 are

annexed as Annexure 6.

l5.That in vierv of the aforesaid facts and conditions, the

applicants are filing the present application before the Hon'ble

National Green Tribunal on the following, amongst other

grounds which the applicants may take at the time of hearing

after craving leave of this Hon'ble 'Iribunal:

GROTJNDS:

l6.That the environmental degradation of the Sota River is directly

threatening the region's ecological balance, loss of groundwater,

and contributing to the water scarcity in the region.

l7.That the ongoing negligence of the authorities and the

dust/pollution from the illegal stone crushers, as well as the

usage of blasting explosives in the illegally operating mining

activities, compromise the fundamental human right to a clean

and healthy environment. The lack of effective enforcement of

existing environmental regulations has led to a scenario where

the river's deterioration continues unabated, impacting not only

l3
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the immediate area but also contributing to larger-scale

environmental issues such as biodiversity loss and climate

change impacts. The situation presents a clear failure in

upholding the principles of sustainable development and

environmental justice, warranting immediate judicial review

and intervention to rectiff these oversights and initiate a

comprehensive restoration strategy for the Sota River.

l8.The river's decline poses an existential threat to regional

ecological integrity and undermines the economic foundation of
agricultural communities. The disappearance of the Sota River

contravenes both the spirit and the letter of environmental

protection laws, infringing upon the community's fundamental

Right to a Clean Environment. Hence, immediate and

coordinated efforts are essential to halt fu(her damage and

initiate the river's restoration process.

l9.That the grounds mentioned above collectively underscore the

severe degradation of the Sota pataRiver and the negligence of

the responsible authorities, highlighting a systemic failure to

enforce environmental regulations and protect vital water

resources. These issues, exacerbated by unchecked illegal

mining activities, illegal encroachments, and inadequate

necessitate urgent intervention. Hence, there is an urgent need

for comprehensive rejuvenation efforts under the oversight of

this Hon'ble Tribunal to revive the Sota River, restore the

ecological balance and ensure the well-being of the affected

communities.

LIMITATION:

20.The pressing nature of this application is underscored by the

continuous environmental degradation and the potential for

irreparable damage to the river's ecosystem and adjacent

communities. A prompt action facilitated by the Tribunal's

directives is critical to commence remedial measures, enforce

pollution controls, and instigate sustainable river management

practices, thereby preventing further deterioration of the Sota

River's health.
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PRAYER

16. ln light of the outlined facts and circumstances, it is most

respectfulll, and humbly prayed that the Hon'ble Tribunal may be

pleased to:

a. Direct the respondent authorities to conduct a comprehensive

environnrental assessment of the Sota River. Buchara Dam

and of the river streams merging into the Buchara Dam,

documenting their current state. listing all past and present

illegal nrining & stone crushing activities, areas of illegal

encroachments, and to report the findings to this Hon'ble

Tribunal.

b. Order the immediate removal of all mining activities and

illegal encroachments along the basin of Sota River and

enfbrce measures in accordance with the Environmental

Protection Act, 1986, and other relevant guidelines.

c. Mandate the irnplementation of a sustainable river

rejuvenation plan for the Sota River that includes measures

for rainwater harvesting, groundwater recharge, construction

of check dams. and the restoration of native flora and fauna,

in line with the National Water Policy and the principles of

sustainable development.

d. Direct the establishment of a rlonitoring cot-trmittee

comprising environmental experts, local communiry

representatives, and government ot'ficials to oversee the

execution of the rejuvenation plan and ensure compliance

with this Tribunal's directives.

e. Pass any such other or f'urther order as this Hon'ble Tribunal

nlay deem fit and proper in the current facts and

circumstances of the case

15

.l
Y"^Lk

Amit Kumar

Datet 02.04.2024

Place: New Delhi

Kailash Meena

&
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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL

ZONAL BENCH, BHOPAL

Annexure I (collv)

ORIGINAL APPLICATION NO. 90 OF 2024

ON BEHALF OF

Amit Kumar & Anr . . . ...Applicants

IN THE MATTER OF

Amit Kumar & Anr ......Applicants

VERSUS

Union of India & Ors. . . . ...Respondents

.16
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BEFORE THE NATIONAL GREEN TRIBUNAL. CENTRAL

ZONAL BENCH. BHOPAI-

Annexure 2 (collv)

ORIGINAL APPLICATIONNO. 90 OF 2024

ON BEHALF OF

Amit Kumar & Anr . . . ...Applicants

IN THE MATTER OF

Amit Kumar & Anr ......Applicants

VERSUS

Union of India & Ors. Respondents

2l

IN
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rrGsr +fr, tr-6-cTr( qr{E, {FIkqRI qqf, q.rfrst end, qr<rq, fr*q qH q't-d q-S

g@T fr u.fSlTI +EE €I
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3T*?rrcr6 rmts 6fr qtrr
gls.*.q{.erlFrqrTtr n

qrser, (FRi) | gqulg o{ftrfit s{frfiraq,rcft"{ w-a yq{h Es.qt-*er {r-{*r ftF qr<s fs fuqH *crorl a fii qfi srd 6rdr fusfr €ryt3ruTefini{qilqrsitfirsr{ srelfu ffi wnqq r* drn --5q6l
*nS q srcrFrd q,rffisfr q arffiafi i \rg:Sw nq*r qrqe ? q.il
ffi fqqrr e qr{trrfflTrrr *
qFlxrRd * srq *rs or ffiT&*i ,ifra o'r \rs sqr6 t r+a q. ^
qnirq+ qr arc{ €}clr

q< zo cn<a0 i qi:t q{ 6ffi c"r} ql *e
ffi qmks srtqni 3liqlac 6t

B{r{E{ftR ftqt dql s"m eg qit
rt $rch q?T{r t*'+nq +dr trdn{'ftqTq {qilrfis i mrqr f* ffiff fda qEq, f*-qn qs d"f,{ q-dT

g-<ru <iv * *q+c cft"al q f*x.cni6qr€Eie, gtTrs sTd
5w{*rwevncrsn*re*q €rr{qr
*qrq sraq€Trqtt-d t*6:fr riFt q

or--gvte'ni
stqq Erfi

,e{-qfrsffi
f#qr t T{*

riksso,
6lfrsg{r, g"s$

6{tr<R T}< qrgs

tr wi qnqs * r*c fcc rld ns-dm qwr$Tn (d
qvn nfteSrfi qns f*.sn i.dr t-g*n 5d r:l1gq

*ffi tr Affi? sr*q s+q la linqirrt qli, ftffi fdcn *{sr, Stvr qr<s €rl,fq-6MqtMdtnmrfrq *tcgH.dr*sEq{qyrftniadr iFrffi ergFHqrg f*-€'ra q?TT

g-uru fia tu dfffr *M fur,fi q,rd t gam ete ei qn tm5toi g.ft rnrgtr, ftreu+
rT€ 6i Xfr
qrrqlor sieq

t s+q sn* * qqrtr qterfi, lrnRrq qffi, g*qrq €rcnwrraqrqrwi, 3T+rr uqr q..ni q?il i n vrrSn, ar*6 qlc cretqrq ,1
IfdRr siq Hfff Tst sre d'rt 5w qtr6r i tr w* kon frrYRTc g-S{ arqq yfrfrlq fqnr .

qqq}e q q'm'n€, ft gnr+q qfl s, qs3{r{qrr e$ irr crM e'ti sf6fr qr{Fi{ lavm t (qq
Elel'.ffis ttut

erlq
alainmitgq$q4rffi ;1-d q{fr6 {i?r
*c c{ zo q.r+0 t flq.srit q M ewr qiqq ?TYFffi ftf6,

s{q{ t?q ftT,*-&s soo eirrs
GYa fd6 €rqs1 ffi
eqm o-r n"*ra ail q;ri 6qr ar+q €rqrfrrsitrrri*rm aridreqq qt{< {tr
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BEFORE THE NAIIONAL GREEN TRIBTINAL, CENTRAL

ZONAL BENCH, BHOPAL

Annexure 3

ORIGINAI- APPL]CATION NO. 90 OF 2024

ON BEHALF OF

Amit Kumar & Anr . . . ...Applicants

IN THE MATTER OF

Amit Kumar & Anr . . . ...Applicants

VERSUS

Union of India & Ors. .Respondents

3l

IN
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Three hu
::t.t f:i_!..1) ,l]lf i/,: rl

rt in blast during illegal mining
JAlpURtlhree villagers were injLlred while using explosives for
illegal mining in Buchara village of Kotputli on Sunday morninq
Two of them suffered minor injuries but the thlrd person was
grie\ously hurt and is serious. All three have L€en referred to
Jaipur for treatment.

Kotputli circle officer Dinesh Kumar yadavtold Iot, ,Villagers
informed us thatthree locals have been hurt due to blast in
elplosives. They were unlaMully mining in the dried up Buchara
dam. They got injured due to explosion in the boulders.,,They have
been identified as Santosh Meena (28), Manoj Meena (20) and
Satpal Meena (30). Santosh and N4anoj sustained minor inluries

According to officials, almost entire village is involved in illegal mining in Buchara dam.

"The dam has no water for mahy years bur has few hi[s where mining is dohe ilega[y by the vilagers who haveturned it into their soitrce of earning. The family of the three inlured did not infor m Lls. The material used by
villagers as explosives is locally made. lt can be dangerous if someone does not have proper krrowledqe of r-rsinql
it," Yadav added.
A case would be registered against the three accused, confirmed cops and the citcle ofltcer said, ,,we 

\,voLrld
register a case of illegal mining against ihe three who were injured. we are monttoring the conclition of all three

but Satpalwas hit by a stone on his head_

but their families are not very forthcoming since the trio are accused of a crjme. A case under relevant tpa
sections would be lodged "
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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL

ZONAL BENCH, BHOPAL

Annexure 4

oRrGrNAL. APPLICATION NO. _9(L OF 2024

ON BEHALF OF

Amit Kumar & Anr ......Applicants

IN THE MATTER OF

Amit Kumar & Anr . . . ...Applicants

VERSI.JS

Union of India & Ors. .Respondents

33
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Satellite view showing construction in Sota riverbed - Keshwani Industrial Area bv RIICO

.34

r-

Coordinates : 27 .81 89 53, 7 6.225 632

/
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BEFORE THE NATIONAL GREEN TRIBLTNAL, CENTRAL

ZONAL BENCH, BHOPAL

Annexure 5

ORIGINAL APPLICAIIONNO. 90 OF 2024

ON BEHALF OF

Amit Kumar & Anr . . . ...Applicants

IN THE MATTER OF

Amit Kurnar & Anr . . . ...Applicants

VERSUS

Union of India & Ors. .Respondents

35
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Satellite view showing permanent construction in the dried up
riverbed of Sota River

Coordinates: 27 .83 5 462, 7 6.2661 49

.-16
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BEFORE THE NATIONAL GREEN TRIBUNAL. CENTRAL

ZONAL BENCH. BHOPAI-

Annexu re 6

IN

ORIGINAL APPLICATION NO. 90 OF 2024

ON BEHALF OF

Amit Kumar & Anr . . . ...Applicants

IN THE MATTER OF

Amit Kurnar & Anr . . . ...Applicants

VERSUS

Union of India & Ors. .Respondents

37
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Satellite View-ot'Buchara Dam on 29 October 2012

Satellite View of Buchara Dam on 6 Nov ber 2022

Comparison the satellite views from October 2012 and
November 2022 of the water collected in Buchara Dam shows

.-18

emntv and Damin2022.
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I]ITORI] TI.IE NAT]ONAI. CREEN TRIBUNAL, CI]N"I-RAL ZONAI-

BI]NCI1, BI{OPAL

ORIGINAL, APPLICATION NO. 90 OF 7024

Arnit Kumar & Aiu.

IN THEMATTEROF

. . ....Applicants

VERSUS

. . ....Respondent:Union of India & Ors.

ArrrpAvlT

we, the undersigned applicants, do hereby solemnly state and alfirm as under:

l- That we are the applicants in the original Application (oA) of rhe abovc-
captioned matter before the Hon'ble National Green Tribunal, being
conversant with the facts and circumstances of the casc, and we are
competent to swear this affidavit.

2. That the present application is submitted by us to address the critical
environmental degradation and seek the rejuvenation of the sota River as
well as the Buchara Dam in the Kotputli-Behror District of Rajasthan.

3. That w'e have written, read, and understood the contents of the application
thoroughly and the information provided therein is based on our
knowledge, beliefs, and the documents available to us.

T

.J0

* *

ar

SANYOGI}A

UELH!
egr. ttc. 75

flar:;r

Page 1 of 2
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4. That the annexures to the present application, are true copies of thcir
respective originals.

4t

\,\ -.rl\ "

VERIFICATION

Arnit Kumar
(Aged 26 years)

PLACE: Nerv Delhi
DATE:02.04.2024

Kailash Meena
(Aged 59 years)

.\o'\ -

ue"t
Kailash Meena
(Aged 59 years)

AiT TED

*\
NOTARY FUBLIC

OFLHI (lNDtiA)

I
! It it-H!

e8l. l{o- 75 r 7
P

OGYSAN It1
sll ila Couns

OF

a

- 2 APR ?02{
Page 2 ol2

PLACE: New Delhi
DA'I'E: 02.04.2074

Verified at Nen, Delhi on this 2nd day of Anril 2024 that the contents of rhe

above application, including the annexures and statenrents made therein, are

correct and true to the best of our knowledge, beliei and official records. No
part of it is false, and nothing material has been concealed therein.

Amit Kumar
(Aged 26 years)

T


